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The House met at eleven of the clock, MR. CHAIRMAN in the Chair

St TR s

MR. CHAIR VAN : After the oath.
MEMHIERS SWORN

Shri Jagdish Chand (Uttar Pradesh)

Shri Kanchi }.alyanasundaram (Tamil
‘Nadu)

.RE CONSTIT JTIONAL AND MO-
RAL VALIDITY OF THE GOVERN-
MENT
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SHRI M. P BHARGAVA : Mr.
«Chairman, on ' point of order. The
next item on th: Agenda is the Question
Hour. We sh wld, therefore, proceed
with the Questi)n Hour.

SHRI BHUPESH GUPTA : May I
know in what capacity Mr. Bhargava is
speaking ? Here a grave constitutional
-issue has arisen. an unprecedented issue.

SHRI M. P. BHARGAVA : This is
the Rajya Sabha procedure, I know it.
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(Interruptions)

MR. CHAIRMAN
him to raise his point.

SHRI M. P. BHARGAVA : Sir, there
is a procedure. A Question Hour is a
Question Hour and we have to follow
that procedure. Any point that is to be
raised can be raised only after the
Question Hour.
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SHRI BHUPESH GUPTA : On a
point of order, Sir. A Question Hour
is a Question Hour; it is a settled fact
but for very special reasons you can
start something else; it has been done;
e.g. obituary references are made and
many other things reported but here
it is your discretion. But I cannot under-
stand Mr. Bhargava’s status, whether he
is on the Government’s side or on the
defectors’ side.
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